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Deaths In Police Custody 

368. SHRIMATI SAROJ DUBEY: WiU 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the salient features of the recom-
mendations made by the National Police 
Commission to elimina!e custody deaths; 

(b) whether these recommendation 
have been accepted and implemented by 
the government;. 

(c) if not, the reasons therefor; and 

(d) the measures taken by the Govern-
ment to provide modern investigation facili-
ties and to train police personnel in adopting 
more sophisticated methods to minimise 
custody deaths? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARYAFFAIRS 
AND MINISTER OF STATE INTHE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) The National police commis-
sion inter·alia recommended that judicial 
inquiry should be mandatqry in cases of 
complaints of deaths caused while in police 
custody. 

(b) and (c) •. The recommendation is 
under examination. 

(d) The Government of India have is: 
sued guidelines to the State Govts. from time 
to time to ensure that police personnel be-
have in a humane manner and that !eged 
cases of police excesses are taken serious 
note of and dealt with firmly wherever they 
occur. The Government of India also pro-
vides financial assistance to the States for 
the purchase of scientific aids to investiga-
tion and training material. This would help 
police personnel adopt more sophisticated 
methods of investigation and thereby mini· 
mise custodial deaths. 

[Translation) . 

Rlotaln Seelampur, Deihl 

369. SHRI VILAS MUTlEMWAR: Wi. 
the Minister of HOUE AFFAIRS bEl pleased 
to state: 

(a) whether there were riots in Seelam-
pur area of Deihl In May, 1992. 

(b) if so, the reasons therefor: 

(c) the number of persons kiiled and 
injured in the riots and the details of arrests 
made in this connection; 

(d) whether illegal arms were used in 
the riots; 

(el if so, the plac:es from where these 
arms Were brought; 

(f) whether these arms have since been 
seized by Delhi Police; and 

(g) the measures being taken to prevent 
the recurrence 0' such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHAI M.M. 
JACOB): <a) and (tt A Clash took place 
between the members of two communities 
of Old Seela"1>ur area on the night of 15th 
May, 1992 over the vacation of a shop and 
the alleged rape of a minor girl belonging to 
aparticlAlar community by a boy belonging to 
another community. 

(c) 5 persons were killed and 71 per· 
sons (including 21 policemen, injured. 103 
persons were arrested in this connection. 

(ti) to (f). The Delhi Police have reported 
that a 315 rifle and a DBBl gun were used by 
persons other than the licensees. The licen-




